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 अध्यक्ष  महोदय:  काम  रोको  प्रस्ताव  तो

 मुझे  बार  वार  बताना  पड़ता  है  कि  काल

 अटेंशन  के  बाद आता  है  |
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  HUNDRED  PER  CENT  |NUREASE  IN
 THE  PRICE  OF  NYLON  AND  ARTIFICIAL  YARN

 mt  na  लिमये:  (बांका)  :  अध्यक्ष

 महोदय,  मैं  अविलम्बनीय  लोक  महत्व  के

 निम्नलिखित  विषय  की  ओर  वाणिज्य  मंत्री  का

 ध्यान  दिलाता  हूं  और  प्रार्थना  करता  हू  कि  वह
 इस  बारे  में  एक  वक्तव्य  दें

 “नाईलन  तथा  कुत्सित  सूत  की  कीमतों  में

 शत  प्रतिशत  वृद्धि  और  उस  के  परिणामस्वरुप

 देश  के  विभिन्न  भागों  के  बुनकरों  के  लिये  उत्पन्न

 व्यापक  संकट  के  समावार  1

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 Mr.  Speaker,  Sir,  the  production  of  man-
 made  fibre  in  the  country  covers  a  wide
 range  of  cellulosics  and  non-cvilulosics.
 In  1972,  the  production  of  viscose  staple
 fibre  was  70,337  tonnes,  viscose  fifament
 yarn  39,900  tonnes,  nylon  filament  yarn
 11,812  tonnes,  acetate  yarn  1,988  tonnes,
 polyester  fibre  6,604  tonnes,  and  polyester
 filament  yarn  682  tonnes.

 Production  figures,  therefore,  suggest
 that  so  far  as  weavers  are  concerned,  the
 most  commonly  used  variety  of  yarns  are

 viscope  spun  yarn  (spun  from  _  viscose
 staple  fibre),  viscose  filament  yaru  and
 nylon  filament  yarn,  in  that  order.  The
 other  types  of  yarn  are  used  only  by
 organized  large  scale  units.

 According  to  available  statistics,  there
 are  just  over  1  lakh  powerlooms  in  the
 country,  of  which  as  many  as  66,000  are
 in  the  States  of  Gujarat  and  Maharashtra.

 SRAVANA  8,  1895  (SAKA)  Price  of  nylon  &
 Artificial  yarn  (CA)

 However,  most  of  the  powerlooms  in  the’
 decentralised  sector  use  viscose  spun  yarn
 or  viscose  filament  yarn.  ‘While  there
 has  been  considerable’  discussiun  in  the
 Press  and  elsewhere,  it  is  worth  emphasis-
 ing  that  only  10  per  cent  of  ths.consump-
 tion  of  these  powerlooms  consists  of
 nylon  filament  yarn.  The  bulk  of  the
 nylon  filament  yarn  is  consimed  by
 organized  weaving  units  and  by  warp
 knitting  machines  and  hosiery  units.

 aro

 I  will  now  briefly  explain  the  position in
 regard  to  prices  and  and  distribution  of
 the  three  most  commonly  used  types  of
 yarn.
 FIRST

 The  price  of  viscose  spun  yarn  have
 been  voluntarily  regulated  by  the  spinners
 since  December,  1969,  when  they  agreed
 to  supply  yarn  at  prices  ruling  in  July;
 1969.  However,  an  agreement  was  reach-
 ed  between  spinners  and  weavers  in  Feb-
 ruary  1972,  which  covered  50  per  cent  of
 the  requirements  of  each  State,  and  stipu-
 lated  the  maximum  prices  at  which  spinn-
 ers  would  supply  the  yarn.  In  May,  i972,
 this  agreement  was  further  revised  cover-
 ing  the  entire  preduction  of  viscose  spun
 yarn  and  with  an  increase  in  prices  of
 roughly  80  paise  per  kg.  There  has  been
 no  increase  in  prices  in  this  category  of
 yarn  since  May,  1972.  The  distribution
 of  this  yarn  is  made  through  the  Directors
 of  Industries  of  the  State  Governments
 SECOND

 In  the  case  of  viscose  filamert  yarn,.
 there  is  a  voluntary  agreement  letween
 the  spinners  and  weavers  from  July,  1969,
 which  regulates  its  pricing  and  distribu-
 tion.  According  to  this  agreement,  while
 10  per  cent  of  the  total  production  is
 earmarked  for  allotment  to  exporters  .  of
 rayon  fabrics  by  way  of  replenishment,
 60.5  per  cent  is  available  to  actual  users
 and  the  balance  of  29.5  per  cent  is
 allowed  to  be  sold  in  the  open  tnarxet.
 The  prices  under  the  voluntary  agreement
 have  been  fixed  at  Rs.  11.35  per  kg.  for
 exporters  and  Rs.  14.35  per  kg.  for  actual
 users.  There  has  been  an  increase  in
 prices  in  respect  of  the  open  market  sales,
 from  Rs.  20.81  per  kg.  in  March,  i973,
 to  Rs.  33.61  per  kg.  in  June,  1973.  A
 substantial  part  of  the  price  escaiation  can
 be  related  to  the  fall  in  production  conse-
 quent  on  power  cuts,  the  abolition  of
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 differential  in  excise  अ  qnjpyed  by  four
 vamaller  units  aad  the  Jock-out  in  ane  of
 -the  units  Jeading  to  a  further  curtailment

 in  supplies.  One of  the  units  has  not
 ita  commitments  under  the

 voluntary  agreement.  They  have  been
 firmly  asked  to  conform  to  the  agreement
 peing  followed  by  the  other  spinners,
 failing  which  Government  would  take  suit-
 able  action.  The  increase  in  exports  of
 rayon  fabrics  85  also  contributed  to
 smaller  domestic  availability  leading  to
 further  pressure  on  prices.
 THIRD

 Prices  and  distribution  of  nylon  yarn
 have  been  similarly  regulated  on  8  volun-
 tary  basis  by  an  agreement  between  the
 spinners  and  weavers  which  has  becn  in
 force  since  18  July,  1970.  Under  the
 agreement,  the  distribution  of  the  entire
 production  is  to  be  made  available  through
 dealers.  The  agreed  prices  are  subject  to
 revision  by  mutual  agreement,  and  such
 a  revision  was  made  in  April,  1972.  These
 prices  were  being  maintained  tll  Febru-
 ary,  1973,  Since  then,  the  global  shortage
 of  caprolactum  resulted  in  a  significant
 decline  in  production  of  yarn  from  about
 1.200  tonnes  per  month  in  March,  1973,
 to  about  900  tonnes  in  April,  1973,  and
 800  tonnes  in  May,  1973.  There  was  also
 some  impact  on  prices  due  to  fiscal
 changes  introduced  in  the  current  year’s
 budget.  A  contributory  factor  to  the  up-
 ward  tendency  in  prices  was  the  conduct
 of  the  cotton  yarn  dealers  who  switched ‘over  their  trading/speculative  activity  to
 nylon  yarn  after  the  imposition  of  the
 Yarn  Control  Order  in  March  this  ;ear.

 The  voluntary  agreements  berween
 spinners  and  weavers  had,  therefore,  been
 working,  by  and  large,  satisfactorily  until
 February,  1973.  There  was  no  reason
 for  Government  to  interfere  with  these
 arrangements,  as  the  needs  of  the  decen-
 tralised  weaving  sector  were  being  met.
 Government  have  been  fully  alive  to  the
 subsequent  developments  and  have  taken
 a  number  of  remedial  steps  like—

 (1)  State  Trading  Corporation  has  al-
 ready  bought  9,200  tonne;  of
 caprojactum.  A  part  of  this  pur-
 chase  has  already  arrived  and  the
 balance  is  in  the  pipeline.  This
 is  expected  to  meet  the  imme-
 diate  needs  of  industry.

 |

 (2)  There is  a  global  shortage  of
 caprplactum  and  prices  over  the
 past  few  months  have  exvaleted
 very  sharply.  in  order  to  make
 maximum  purchases,  purchase
 teams  have  been  and  are  heing
 sent  to  locate  all  possible  sources
 of  caprolactum  and  make  -on-the-
 spot  purchases,

 (3)  In  addition  to  direct  purchases
 being  made  by  State  Trading
 Corporation,  purchases  are  also
 being  permitted  directly  by  the
 spinners  through  the  Letters  of
 Authority  granted  to  them.

 (4)  Indigenous  production  of  capro-
 lactum  from  the  Guja'at  Ferti-
 lizers  Complex  is  expected  to
 commence  in  early  1974.  This
 will  augment  substantially  the
 availability  of  raw  material  for
 the  spinning  industry.

 (5)  Unfortunately,  there  is  a  concur-
 rent  shortage  of  nylon  yarn  along
 with  that  of  caprolactum.  None-
 theless,  State  Trading  Corpora-
 tion  has  already  purchased  over
 400  tonnes  of  nylon  yarn.  Efforts
 are  being  made  to  10091  and
 purchase  further  quantities

 (6)  In  the  case  of  viscose  filament
 yarn,  in  order  to  conserve  the
 available  supplies  and  meet  the
 Tequirements  of  weavers  in  the
 country,  exports  have  been  bann-
 ed,

 (7)  With  the  restoration  of  power-
 cuts  in  States,  the  production  of
 ail  types  of  artificial  yarn  is  ex-
 pected  to  go  up  and  this  1  al-
 ready  beginning  to  have  a  down-
 ward  effect  on  prices.

 1  am  aware  that  complaints  have  been
 voiced  about  the  distribution  of  the  avail-
 able  supplies  of  yarn,  particularly  nylon
 yarn.  While  we  are  taking  all  possible
 steps  to  augment  production  and  improve
 availability,  1  intend  to  take  additional
 measures  along  the  following  lines:—

 (i)  Prices  of  yarn  have  to  be  related
 to  the  costs  of  production,  snd
 if  there  is  any  propensity  on  the
 part  of  some  spinners  to  make
 undue  profits,  this  has  to  be
 brought  down  to  reasonable

 levels.
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 (ii)  Under  the  present  pattern  of  dis-
 fritution,  some  afe
 wat  functioning in  overall  nation.  |
 al  interests  and  are  indulging  sy
 speculative  activities.  ‘These  ten-
 dencies  have  to  be  curbed.

 (iu)  An  appropriate  distributive  me-
 ehanism  will  be  evolved  so  that
 yarn  at  reasonable  prices  are
 made  available  to  the  actual
 users,  particularly  the  weaver;  in
 the  decentralised  sector  In  the
 mplementation  of  ‘he  above
 measures  Government  will  contt-
 nue  to  seek  the  co-operation  of
 all  sections  of  industry  both  pro-
 ducers  and  consumers

 1  hope  all  sections  of  the  mdustry  .nd
 trade  will  themselves  act  with  full  serse
 of  responsibility  in  the  imterests  of  धाई
 weavers  and  the  consumers.  failing  which,
 I  can  assure  the  House,  Government  will
 not  hesitate  to  take  firm  action

 star  लिमये  अध्यक्ष  महोदय,
 इस  पर  बोलने  के  पहले  मैं  एक  बात  की  ओर
 आप  का  ध्यान  दिलाना  चाहता  ह  कि  आप
 की  अनुमति  से  कुछ  दिन  पहले  मैंने  सूत  के
 बार ेसे  यहा  पर  एक  बयान  दियाथा।  उसी
 समय  राज्य  सभा  मे  मो  महोदय  एक  प्रश्न
 का  जवाब  दे  रहे  थे।  लेकिन  पहने  से
 नोटिस  देने  के  बाद  भो  व्यापार  मंत्रालय  के
 एक  भी  प्रतिनिधि  बे,  एक  भी  मची  ने
 यहा  अ  क”  जा  मुह  मैंने  उजाले  थे  उन
 केबारे मे  सफाई  हौदी।  आप  ने  मुझको
 आश्वासन  दिया  था  कि  व्यापार  मंत्रालय  से
 बात कर  के  जो  सून  के  दाम  और  वितरण का
 मामला  है,  मैं  काटन  यार्न  की  बान  कर
 रहा  हु  वह  एस्टिमट्स  कमेटी  का  भज
 दिया  जाये  या  नही  इस  के  बारें मे  आप
 निर्णय  करेगे  ।  इस  समय  मंत्री  महोदय
 आये  हुर  हैं,  यदि  आप  आदेश  देग  तो  वह
 इस  सम्बन्ध  मे  भो  बनेगे।

 अब  जो  ध्यान  आकर्षण  का  विषय है
 उस  के  बारे मे  मैं  कुछ  बोलेगा।  हमारे
 देश मे  जो  कृष् रिम  धागे  का  उत्पादन होता  है,

 |

 चाहे  वह  सेरूलो  हो  या  गैरेसिलुलोस,
 एक  बात  स्पष्ट  है  किस  उद्योग पर  चार-
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 पांच  बड़े  पूँजीपति  हाबी  हैं,  भानी  ओनिमा-
 पोली  कामे  यह  स्थिति  क्या  रोमन  और

 क्या  नाइलन,  दोनो  ही  के  बारे  मे  है  1  स्पर्धा
 के  जरिये  दाम  देंगे,  यह  बातें कम  मे
 कभइस  उद्योग के  बारे  मे  नही  हो  रही  हैं।
 जहा  तक  माइलन का  सवाल है  सिधामिया
 गुज्जर मल  मोधी,  बिडला,  नानूभाई और
 गरारे यह  पाच  इस  लोग  नायलन  फिलामेट

 थामे  पर  हावी  हैं  और  जहा  नक  रेयन  का  सवाल
 है,  बिडला,  गायकवाड-शाह,  कापड़िया,  नायडू,
 जे०के०  आदि  लोग,  स  याने  पर  हावी  है।

 जहा  तक  विकेन्द्रित  उद्योग का  सवाल

 है,  बुनने  वाना  उद्योग,  उसमे  सूरत  और

 अमृतसर मे  ज्यादातर  नाइलन  यार्न  का
 इस्तेमाल  होता  है,  लेकिन  अभी  मैं  दक्षिण

 होकर  आया  है।  सेलम  के  बुनकरों मे
 मुझे  एक  आवेदन  पत्न  दिया  ओर  कहा कि
 काटन  यार्न के  अलावा  वह  बडे  पैमासे पर पर
 स्टेपल,  इल्ज़ाम  धागे  का  भी  इस्तेमाल करते
 हैं,  और  उस  के  दामों  के  वितरण के  बारे  मे
 उन्हांने  मुझ  से  शिकायत भी  की।  जहा

 तक  बिहार और  उत्तर  प्रदेश का  सवाल  है,
 वहा  पर  भी  सूत  के  अलावा  स्टेशन  क्रीम
 धागे  का  इस्तेमाल  हाता  है इस  तरह  से  पुरे
 कृतिम  धागे  का  सवाल  लिया  जायेगा तो
 इस  बान  का  पता  चल  जायेगा  कि  उस  के

 ऊपर  लाखों  बुनकरों  की  जिन्दगी  मुन् हसर  है।
 विगत  तीन  चार  सालो से  स्वेच्छा से

 दाम  और  वितरण  के  सवाल  को  हल  करने
 की  बात  चल  रही है,  बालें टरी  ऐग्रीमेट  से  ।

 लेकिन  इस  मे  हो  क्या  रहा है  *  जो  छोटा

 बुनकर  है  छोटा आदमी  है,  उस  के  हित

 का  बिल्कुल  खयाल  नही  किया  जा  रहा  है,
 और  व्यापार अबाल  की  बहन  जो  टेक्सटाइल
 कमिश्नर  है  वह  साधारण  बनकर  को

 राहत  पहुचाने  मे  विल्कुल  सफल  रह  है।
 सूत  के  बारे मे  ऊब  मैं  आपके  सामने

 वक्तव्य दे  रहा  था  उस  समय  मैंने  टेक स्टाइल
 कमिश्नर के  ऊपर  कई  आरोप  लगाये थे  ।
 भेरी  माग  है  कि  इस  टेक्सटाइल  कमिश्नर
 को  तत्काल  हटाया  जाये  और  साधारण
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 बुनकरी  के  हित  की  रक्षा  करने  वाले  किसी
 केवल  अफसर  कोइ  उस  की  जगह  लाया  जाये।

 नाइनन  याने  कुछ  ही  दिन  पहले  140  रु०
 किस्म के  हिसाब  से  बिक  रहा  था,  जब  कि

 स्वेच्छा  वाला  जो  करार  है  उस  के  भ्रनुसार
 70  हु  के  हिसाब  से  बिकना  चाहिए।
 70  कण  मे  35  रु०  एक्साइज  ड्यूटी  है।
 लेक्नि  वह  बिक  रहा  था  140  द.  पर।
 यदि  आप  एक्साइज  ड्यूटी  “काल  दीजिये
 तो  दामों  मे  शत  प्रतिगत  नही,  300
 प्रतिशत  वृद्धि  वास्तव  मे  हई  क  क्योकि
 बाकी  जा  दाम  बढा  हे  उम  मे  सरमन  का
 एक्साइज  ड्पूठी  भी  नरी  मिल  रती  है।

 इसी  तरह  श्री  चव्हाण  ने  जब  प'लीगसे
 पर  एक्साइज ग  डयूटी  लगर  य  उन्होने  कहा
 था  कि  बह  सुविधा  के  लिय  क्या  जा  रहा  है।
 लेक्नि  उस  डयूटी  श  अज  भी  साधारण

 बुनकर  म  ऊर  बड  रहाहै  राजा  यात
 पैदा  बर्न  वाल  कार्य  जेर  नर  बहाव
 इस  डपटो  स  भार  व  उसन  Ts  tre
 गर  गया  टे  आर  NPUT oT F aT A
 भी  साभार  रहो  है।

 जहा  तम  पान  का  पया  ते  ओर  स्वयं
 मनी  महोदय  ने  कहा  ह  कि  उस का  हिलया

 बटन  ज्यादा  है,  यह  तय  हआ  फि  40  प्रतिशत
 जा  उस  की  पैदावार  है  वर  जा  स्वेच्छा  वाला
 करार है  उस  के  अनसार  बिनती  वी  जायेगी
 और  बह  बिक  रहा  था  11  80  रू०  के०  जी०
 के  हिसाब  से।  लेकिन  बागी  धागा  जिस  के

 ऊपर  कोई  नियन्त्रण  नही  था  मेकाप  की  जान-
 कारी  के  लिये  कहना  चाहता  ट  कि  वह  30
 रु०  कै०  जी०  के  हिस़्से  बिका  रहा  था  1
 इस  का  नतीजा यह  हुआ  हे  कि  रेयान मे
 लूट  हो  रही  है  आर  बरकले  साइन
 मे  जो  पाच  बड़े  उत्पादक८  कास्सानेदार
 है  वह  चोरबाजारी मे  ।  लाख  रे  से  ले-
 कर  2  लाख  रुपये  तक  प्रति  दिन  जमा
 रे  है।  अगर  फाइनेंस  मिनिस्ट्री  इस  मामले
 की  जाच  करेगी  तो  महशर  को  बिना  कोई

 नगा  ठप  लगाये  कोटा  क्यया  को  ऑ्ासतनी
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 हो  सकती  है  इम  चोर गा आरी  को  पकड़ने  पर।
 मैं  जानना  चाहता  ह  कि  सरकार  की  जितनी
 टैक्स  सम्बन्धी  एजेंसिया  हे  वह  इस  मामले
 की  जाच  क्यो  नहीं  कर  रही  हैं।

 जहा  तक  मुनाफे  का  सवाल  है,  पिछले
 सत्र  म  मैंने  1972  के  मुनाफे  के  घोषित
 आक्डेदिये थे।  मैने यह  कहा  था  कि  1972

 मे  उनको  क्ति ना  मुनाफा  हुआ ।  मैने  पाच
 नायलन  स्पिनर्प क ेक  तीन  स्पष्ट  डिक्नेअंड

 प्रा फिट्स,  घोषित  मुनाफे  का  जोडा  है।
 नाइलन  रीडर्स  को  50  क्रास  किया  का
 मुनाफा  हसा  और  Sv  रोड  उन  को  चार
 ना जारी  से  मिला  हे।  स्वयम  एक  फिट
 स्वर  कमतर  ने  बहा है  मि  मरे  जा  झा कड़े
 हैं  वत  सही  ४  ।  पचास  करोड  चास्वाजारी
 या जाड़े उपे ऊपर ठव 2  30}  ऊपर  देहरा  वेसन  फिया  जाए
 त  पसार  हकीर  र्राताआमजना
 ता  an  एग 1

 ताया  बाए व्य  की  बत
 अनिस  कास  बढाना  न्या
 बम  3
 लगर्तिसग  Ht  य पित मे  परक
 चार  बाजार.  मनपा  पन  ताह
 वर  अनेग  बात  हे।

 ।  साथ
 दिनार

 रेमे  गा  “Tra ~

 एलआर  मिलने  याह  जे  ट्
 सिर्थारर  ने  असी  बनी  आनी  चा पिक  सभा
 कपट  चापणा की की  2  ि  एन  शेयर  बेनी  द
 बोगस  गेयर  दिर  जाओगे।  केसी  भय
 सानना  सरकार  का  कभी  ज़बत  न्हीं  करनी
 चाहिए  थी।  उसके  आर्मी  जा  कंट्रोलर  आफ
 कैपिटल  इलाज  है  गह  इनका  मंत्रालय  के  अधीन

 नहीं  है  वह  वित्तमबालय  क  तलत  है  आर
 उससे  मरी  माग  2  फि  उस  तरह  आपस  शेयर
 देने  की  इजाजत  इका  बिलकुल  नही  देनी
 चारित्रिक।  बिगन  तीन  सान  से  रेयान  और
 नायलन  आना  ने  जो  लर  मनाई  है  मकान

 ,नतीजा यत  a0  रहा  है  कि  आठ  गुना  इनके
 शेयर के  दास  बढ  गण्हँन्स  रे  के  जैसे
 औरतों  पी  के  गेयर  अस्सी  रुप  पे  बाजार

 म  अज  काट  हारे  है।  गा स्व रे बा  दस
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 gad का  a5  wat  में  विक  रहा  है।  आद

 असत  शेयरों  के  दाभ  बदने  का  कारण  यही  है
 पक  इस  में  अडे  पैमाने  अर  तीन  साल से  लूट
 अल  रही  है  जिस  के  आरे  मे  सरकार  कुछ  नहीं
 अकर  रही  है।

 सरकार ने  कई  राज्यों  को  भांजनी

 ब्लाक  सैक्टर  में  स्थिति  याने  बनाने के
 लैटर  आफ  इटली  दिए 1  लेकिन  आश्चर्य  की

 आत  है  कि  एक  राज्य  ने  भी  कोऑपरेटिव  या
 पब्लिक  सेक्टर  मे  एक  भी  का रखना  अभी  तक
 नहीं  लगाया  है  क्योकि  नौकरशाही  और

 औओनोपोलिस्ट्स  इन  दनो  ने  मिल  कर  इस
 आत  का  प्रयास  किया  है  कि  न  सार्वजनिक

 अत्र  मे  कोई  यूटी  लगे  और  न  ही  कोझोप्रेटिव
 शोत्र में  जौर  नही  कोई  छ  टा  नया  प्राप्ति
 इस  तरह  का  कारखाना  खोलने  के  लिए  आगे
 आए  ताकि  *ल्रिमता  से  अभाव  पैदा  करके
 जिस  तरह  से  वे  तीन  साल  से  नट  मचा  रहे
 हे  भागे  भी  मचाते  जाएं।

 इस  वक्त  धागे  का  निर्यात  भी  होता  है।  मै
 कपडा  निर्यात  करने  के  विरुद्ध  नही  ह
 मगर  धागा  और  सू+  के  न्याति  से

 हमारे  जो  बुनकर  है  उन  लोगो  का
 रोजगार  छिन  जाता  है।  मैं  चाहता हु
 कि  बागे  का  निर्यात  बन्द  कर  दिया जाए
 और  इधन  बुनकरों  को  प्रोत्साहन दिया  जाण

 और  जो  ये  कपड़ा  बनाए  वह  सरकार  बाहर
 अजे  1  सूत  के  बारे  मे  मेरा  यह  बहना  है  कि

 सूत का  निर्यात  करने  के
 बजाय  हैंडलूम

 फेब्रिक्स जो  है  उसके  निर्यात  का  काम
 किया जाए ताकि जाए  ताकि  हमारे  लाखो  जो  बुनकर
 मैं  उनको  काम  मिल  सके  |

 टैरिफ  कमिशन की  पोर्ट  अकाशित
 होने  के  बाद  एकदो  रोज़  के  लिए  दाम
 ओस  पये  किलो  पर  निचे  गए।  बीच  में
 सरकार  ने  चूकि कुछ  भी  नहीं  क्या  इस
 रास्ते  मोगोपोलिस्ट यह  समझ  रहे  हैं कि
 सरकार  कुछ भी  करने  वाली  नही  है,
 बालें टरी  एलीमेंट  का  नाटक  जलने  बाला  है,
 इसलिए  फिर दाम  बहाने 1

 1160  1 is—s
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 wad  दो  बडे  सवाल  है।  एक
 दामकाहै।  स्वय  मंत्री जी  मानते  हैकि
 स्पिनर्स बा  जो  खर्चा  है,  कास्ट  आफ
 ब्रौडबशन  है,  उससे  दामों का  सम्बन्ध
 होना  चाहिए।  उसके  अनुसार  सरकार
 स्वय  तय  कर  के  जो  डिसैट्लाइड्ड  सेक्टर

 है,  उससे,  बुनकरों  से  बात कर  के  जो  दम

 निर्धारित  करने  है, वह  करे।  धमको

 मोनोपोलिस्ट्स,  रेयान  मंैनुफैबचर्ज के  ऊपर
 छोड  नदिया  जाए।  जहा  नक  वितरण
 का  स्वान  है  मेरी  माग  है  कि  बुनकरों
 की जो  कोओप्रेटिग्ज  है,  छोटे  लोगो  के

 जो  सगठन  है  उन्ही  लोगो  को  आथोराइज्ड

 लूम्जञ  के  आधार  पर--्योकि  बहुतसे मे
 बड़ें  लोग  अनभ्राधोराइज्ड  निम्न  उत्पन्न
 करके  लूट  का  वाम  करते  है--  यह  वितरण
 का  काम  क्या  जाएं  1

 अमृतसर  मे,  स्त  मे  धागे के  अभाव
 मे  आज  हजारों  बुनकर  वाम  से  हटाए
 गा  है।  वे  भूखेमररहेहै।  उसकी

 जो  भुखमरी की  स्थिति  है  उस  स्थिति से
 उनको  बचाने के  लिए  स्त्री  महोदय से
 मै  कहूंगा  कि  सरकार  ने  जो  तीन  सिद्धान्त
 रखे  है,  बे  तो  ठोक है,  उमी से  इस
 कालिंग  स्टेशन  का  औचित्य  सिद्ध  हो  गया

 है  और  पता  लग  गया  है  किस  की  ज़रूरत
 थी,  तो  में  कहना  कि  उन  पर  कराई  से  अमल

 हो।  पहले  तो  दाम  निश्चित  करते  समय
 अनाप-शनाप  नाफा खोरी जो  चेल  उ  ६
 उसको  न  अपने दे,  उत्पादन  का  जो
 खर्चा  है  उससे  दामों का  सम्बन्ध  जोड़ें  1
 वितरण का  जहा  तक  सवाल है  जो  छोटे
 लोग  है  उन  लोगो की  संस्थाओं की  मार्फत
 वितरण  किया  गया  ।

 अन्त  मे  मैं  करूगा  कि  मोनोपली  मनु-
 फैक्थरज का जो का  जो  आज  उत्पादन के  ऊपर
 कब्जा  हो  गमा  है,  वे  हाबी  हो  गए  हैं

 उनके  बचाव  को  तोड़ने  की  मंत्री  महोदय

 कोशिश  करें
 ।  जिन  राज्यों को  लेटर

 आफ  दिए  हैं  बे  कारख़ाने जीवी
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 [श्री  मनु  लिमये

 से  जल्दी  लगाएं  ।  नौकरशाही  कौर

 राजनीति  करने  जले  लोग,
 सरकारी  नेता  जब  मोनं।पोलिस्ट्स  से
 मिल  जाए  तो  इस  तरह  के  कारखाने नही
 लग  सकते है।  मेरा  मांग है  कि  जिन-शिन
 लोगों  को  लेट  आफ  इस्ट  दिए  गए  है
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 वे  कारखाने  जल्दी  से  जल्दी  खोलें  t
 छोटे  लोगो को  मोगा  दिया  जए n  एक्रा
 शिकार शाही  को  खत्म  करके  उपभोक्ताओं
 को  राहत  देने  का  काम  किया  जाए,

 यह  मेरी  माग  है।

 PROF,  0.  ए.  CHATTOPADHYAYA:
 Most  of  the  questions  raised  by  the  hon.
 Member  have  already  been  referred  to,  if
 nut  answered  in  full,  in  my  original
 statement.  However,  1  would  ike  to  say
 something  about  the  other  points  which
 have  been  emphasized,  not  that  1  have
 not  referred  to  them  before.  Firstly
 coming  to  the  excise  duty,  in  our  coun-
 try  the  sort  of  garments  using  synthetic
 yarn  are  used  by  the  elite  and  affluent
 sections,  So,  if  excise  duty  has  to  be
 imposed,  it  is  a  very  suitable  and  permis-
 sible  area  for  taxation.  Even  then,  1
 would  like  to  assure  my  frend  that  his
 view  will  be  conveyed  to  the  Finance
 Ministry.  Secondly,  coming  to  ‘the  re-
 commendations  of  the  Tariff  Commission,
 I  had  occasion  ito  say  something  about  it
 on  the  floor  of  the  House,  which  15  pub-
 lic  record  and  which  everybody  can  sook
 into.  It  will  be  very  clear  from  the  Re-
 port  that  the  Tariff  Commission  suggested
 the  prices  on  the  basis  of  detailed  study
 of  the  factors  of  production.  _  relative
 weightage  of  the  factors  of  production,  the
 prices  of  the  raw  materials  and  also  some
 desirable  parity  between  the  international
 prices  and  domestic  prices  and  the  actual
 prices  till  February  this  year  did  not  devi-
 ate  from  those  prices  in  any  significant
 manner.  It  Has  deviated  in  some  cases
 very  marginally,  almost  segligibly.  To
 bear  out  my  point,  for  exampje,  for  nylon
 yarn  of  20  denier  the  price  prior  to  the
 agreement  of  Ist  July,  1971  was  Rs,  75
 per  kilogram.  After  the  agreement Fy  was
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 brought  down  to  Re,  70  कम  kilogram.
 ‘That  was  valid  from  1st  July,  1970  tilt
 28th  February,  1972.  ‘The  ‘agressient
 price  मीणा)  Ist  March,  1972  was  a  gain
 Rs,  70  and  not  more.  The  market  price
 was  Rs.  73  in  December  1971,  Rs.  77  in
 June,  Rs.  73  in  December  and  Rs.  71  in
 January.  It  should  be  remembered  that  the
 Tariff  Commission,  which  had  submitted
 its  ‘Report,  in  1970,  had  suggested  some
 prices.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Don't  forget  that  U.P.  elec-

 “tions  are  coming.

 PROF,  0  P.  CHATTOPADHYAYA:
 Let  him  take  care  of  that.  He  has  no
 locus  standi,  no  influence,  nothing  of
 the  sort  in  UP.

 The  price  of  20  Denier  was  Rs.  30  per
 kg.  it  is  only  after  taking  into  account
 the  excise  duty  that  it  comes  up  to  some-
 thing  more  than  that.  So,  the  actual
 price  between  the  Tarnfl  Cammission’’
 price  recommended  in  1970  and  the
 actual  price  obtaining  in  1973  was  al+
 most  comparable...

 SHRI  MADHU  LIMAYE:  What  about
 the  July  price?

 PROF  D.  P.  CHATTOPADHYAYA:
 I  have  already  said  in  my  statement  that
 it  was  much  more;  it  was  hundred  per
 cent  more.  1  did  not  deny  it.  But  what
 is  more  interesting  to  know  is  that  the
 Tariff  Commission’s  Report  about  which
 so  much  has  been  said  in  the  House  that
 it  has  been  suppressed—the  suppressed
 thing  15  surface  l—is  now  available  for
 everybady  and  everybody  can  see  that  the
 price  recommended  by  the  Tariff  Com-
 mission  in  1970  was  maintained  by  the
 Government  till  March  this  year.  It  1s
 only  between  March  and  June  that  it  has
 gone  up.  My  hon.  friend  is  correct  there.
 As  to  why  it  has  gone  up,  I  have  said
 very  clearly  and,  firstly,  it  is  a  world-
 wide  phenomenon....(Interruptions)  I
 listened  to  you  patiently.  You  have  10
 Jisten  to  me  now.

 It  js  very  interesting  to  know  that  when
 in  1970  the  Tariff  Commission  suggested
 the  price,  they  assumed  that  the  price  of
 raw  material  chprolmotutx  woul  be
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 Rs,  GOO  per  font.  Mr.  Madhu  Litmaye
 “Wrost  know  that  when  the  Tariff  Commis-
 ‘sion  Mitfgested  the  price  in  1970,  it  was
 on  their  assumption  that  the  'piice  of
 caprolactum  was  Rs.  6,800  per  tonne.
 Now,  this  year,  in  February,  when  the
 caprofactum  price  went  up  as  high  as
 Rs.  9000.  even  then  the  price  m  Indian
 market  was  the  same.  1  rose  only  bet-
 ween  March  and  July.  ‘Why?  Firstly,  it
 was  because  the  caprolactum  price  had
 gone  up  in  the  world  market.  The  whole
 world  knew  that  caprolactum  was  a
 scarce  commodity  and  it  was  physically
 non-available.  It  is  not  price  debarred:
 it  is  physicaliy-debarred,  absolutely  non-
 available.  (Interruption)  Mr.  Jyotirmoy
 Bosu,  you  will  have  your  time  and  I  will
 listen  to  you  Now,  it  is  your  turn  to
 listen  to  me  patiently.

 Now,  the  world  price  of  caprolactum
 is  Rs  12,000  to  Rs.  13,000  per  tonne.
 That  is  one  reason  why  between  March
 and  June  it  had  gone  up....

 SHRI  JSYOTIRMOY  BOSU  This  Mi-
 nister  was  a  professor  He  thinks  he
 is  addressing  his  students

 PROF.  9  P  CHATTOPADHYAYA
 If  a  tea-taster  can  be  a  good  parliamen-
 tarian,  a  professor  can  also  be  a  good
 parliamentarian,  =  (Jnterruptions).

 SHRI  JYOTIRMOY  BOSU  Don't  con-
 sider  us  to  be  your  pupils

 PROF  D.  P.  CHATTOPADHYAYA:
 An  antecedent  does  not  make  a  man
 competent  or  incompetent

 PROF.  MADHU  DANDAVATE:;  Irre-
 Jevant

 PROF.  D  P  CHATTOPADHYAYA:
 tt  is  very  much  relevant.  If  the  phvsical
 shortage  and  high  prices  are  not  relevant
 to  the  cost  or  price  of  a  thing,  what  else
 1s  relevant  I  do  not  know.

 I  come  to  the  second  question

 MR.  SPEAKER:  Being  a  professor  fs
 not  bad,  It  is  a  great  honour  in  any
 country  to  be  a  professor.
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 SHRI  JYOTPRMOY  BOSU;  ‘We  ‘Know
 you  were  @  professor  also.  (Interruptions)

 MR.  SPEAKER:  This  gentleman  does
 not  like  professors,

 PROF.  D.  P.  ‘CHATTOPADHYAYA:
 उ  have  said  that  that  was  one  reason.  I
 have  not  denied  that.  The  first  reason  is
 shortage  and  high  price  of  caprolactum.

 My  second  point  was,  after  the  intro-
 duction  of  cotton  yarn  scheme,  some
 speculators  and  traders  hoarded  some  ny-
 lon  yarn.  That  is  a  fact.  I  have  said
 that.  Now  the  quesaion  is  why  some
 people  have  made  exorbitant  profits....

 MR  SPEAKER:  Please  be  brief.
 tip  to  success  is  being  brief,

 The

 PROF  D  P.  CHATTOPADHYAYA:
 The  third  point  is,  there  are  some  people
 who  have  made  exorbitant  profits.  I  have
 already  said  that  against  those  who  are
 making  exorbitant  profits,  we  arg  taking
 firm  action,  and  some  admmustiative
 measures  have  already  been  taken  to  curb
 the  profitability.

 st  मत  लिम+  शअव्यक्ष  महोदय,
 आपने  पत्नी  महोदय को  कहा  है  कि  वह
 ब्रीफ  जवाब  दे।  इसका  मतलब  यह  नहीं
 हैकि  कह  मेरे  मुद्दो  वा  अव्वाबीन  दे।
 मैंने  स्पेसिफिक  सवाल  उठाया है  कि  इम
 इडस्ट्री मे  लोग  बडे  पैमाने  पर  प्राफिट कर
 रेहे है।  अगर  उत्पादन  के  खर्चे  और  दाम
 मे  रिश्ता  ही, तो  इतना  अधिक  प्राफिट
 तीन  साल मे  50  करोड  रुपया,  नही  लिया
 आ  सकता  हैं।  मैने  इम्पोर्ट के  बारे  मे
 भी  पूछा  है।

 MR.  SPEAKER:  He  should  answer  all
 your  points.

 PROF.  D.  P.  CHATTOPADHYAYA:
 I  have  already  said  that  some  units  have
 made  some  unjustified  profits  ami  we  are
 coming  with  a  acheme  9  conttol  and
 curb  that,  and  against  those who  have
 done  wrongs,  firm  actions  ute  being
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 taken.  In  respect  of  one  particular  firm,
 it  has  already  been  taken,

 MR.  SPEAKER:  May  I  remind  the
 Honse  again  that  we  haye  decided  in  the
 Committee  that  the  time  allotted  to  each
 member  on  this  motion  is  five  minutes
 each.  The  reply  should  also  be  equally
 brief.  We  were  to  finish  this  call-avten-
 tion  motion  within  45  minutes,  but  already
 the  first  member  and  the  Minister  have
 taken  40  minutes.  I  would,  therefore,
 make  g  request  to  everyone  to  stick  to
 the  time-limit.

 Mr.  S.  M.  Banerjee.

 SHRI  S.  M.  BANERJEE  (Kanpur):  I
 have  read  the  statement  of  the  hon.  Min
 ister.  He  has  made  certain  observations
 about  price  ‘and  about  distribution.  J
 agree  with  many  of  the  points  that  were
 raised.  He  has  also  confessed in  his
 statement:

 “Under  the  present  pattern  of  distri-
 bution,  some  intermediaries  are  not
 functioning  in  overall  national  interests
 and  are  indulging  in  speculative  acti-
 vities.  These  tendencies  have  to  be

 curbed.”

 He  has  just  said  that  there  are  some
 people  who  have  hoarded  and  that  has
 to  be  rectified.  I  was  very  happy  to  read
 yesterday  the  speech  delivered  by  the
 President  of  this  country  in  Lucknow.
 He  was  very  angry  that  hoarding  was

 going  on  and  he  said  “I  order  my  adviser
 and  to
 areas  and  put  the  hoarders  in  jail.”  All
 those  who  indulge  in  hoarding  should  be

 IWULY 30, 19739 1,  1978  :  Price of  nylon  &
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 they  prepared  and  will  they  consider  na-
 tienalisation  of  ‘hens 5,  mydon,  apd  rayon
 facterigs  which  are,  tinting  monty  at
 the  cost  of  the  nation?  a)
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 Secondly,  will  the  excise  duty  be  vharg-
 ed  from  the  source  point?  Jt  should  not
 be  shifted  to  the  consumers  as  in  the  case
 of  cloth.  Let  it  be  charged  at  the  source
 point,  Then,  I  fully  agree  with  hon.
 Shri  Madhu  Limaye  that  it  should  be
 distributed  through  the  agency  of  weav-
 ers’  co-operative  societies  and  where  co-
 operative  societies  -are  not  there,  they
 should  be  formed.

 I  am  sure  the  hon.  Minister’s  attention
 might  have  been  drawn  to  the  Economic
 Times  of  July  21  wherein  a  full  article

 has  been  published  saying  “High  o
 jom  hands  with  powerful  interests  to  defy
 Government's  policy.”  I  do  not  want  to
 read  the  entire  thing  but  I  am  sure
 Prof.  Chattopadhyaya  would  have  read  it.
 Even  the  Textile  Commissioner  has  been
 accused  of  siding  with  one  group  or  the
 other.  I  have  got  nothing  agaist  the
 Textile  Commissioner.  I  know  him  per-
 sonally.  He  is  a  man  of  integrity.  But
 the  question  is  whether  it  is  a  fact  that
 some  organisations  and  especially,  I  am
 told,  one  organization  headed  by  one
 Mr.  Chokani  who  is  a  multi-millionaire
 this  organization  is  called Art  Silk  Manu-
 facturers’  Association—want  to  come  in
 the  queue.  They  have  nothing  to  do  with
 nylon  or  rayon.  Art  silk  is  something
 which  can  be  mixed.  Rayon  ८2  be
 mixed  with  it.  I  am  sure  this  organiza-
 tion  is  not  capable  of  distributing  to  the
 poor  weavers.

 When  we  talk  of  weavers,  unless  these
 mills  are  taken  over  by  the  Government,
 the  distribution  can  never  be  fair  or
 equitable,  Therefore,  my  suggestion  will
 be:  take  over  all  these  mills  and  not  to
 have  any  patronage  with  organizations
 like  the  Art  Silk  Manufacturers  Associa-
 tion  whether  it  is  Chokani  or  Chutani  and
 it  should  be  clearly  mentioned  to  them
 that  the  Government  is  interested  to  see
 that  equitable  distribution  is  made  to  all
 the  weavers.

 My  call  attention  was  meant  for  these
 lakhs  of  weavers,  hartiioom  weavers  who
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 are  dealing  with  cotton  yarn  but  it  has
 been  clebhed  and  nylon  has  becn  piyen
 preference 4  cotton  yarn.

 I  might  alo  request  the  hon.  Minister
 to  let  us  know  what  arrangements he  has
 made  in  this  regard.

 Previously  he  announced  in  this  Louse
 and  in  the  other  House  also  that  necessary
 arrangements  have  been  made  and  I  want
 to  know  whether  on  account  of  those
 steps  the  prices  have  been  reduced  and
 whether  cotton  yarn  has  been  made  avail-
 able  to  these  weavers.  There  are  14  lakhs
 weavers  in  UP  alone  and  these  weavers
 get  only  in  3  months  or  4  months  time
 2%  kg  of  yarn.  Sir,  you  can  imagine  how
 they  are  going  to  survive.  I  would  re-
 quest  the  hon.  Minister  to  kindly  let  me
 know  something  about  cotton  yarn  weav-
 ers  also.

 Last  but  not  the  least,  I  would  request
 him  to  kindly  let  us  know  whether  this
 will  be  taken  over  by  the  State  Trading
 Corporation  and  a  machinery  will  be
 evolved  free  from  corruption  (Chuterrap~
 tions)  The  private  trade  mav  9०  efficient
 but  +  is  out  and  out  corrupt  whtcas  the
 State  machinery  may  be  mefficient  but  not
 that  corrupt.  Private  agency  is  corrupt,
 but  the  State  Agency  is  inefficient  though
 not  corrupt  to  that  extent.  So,  State  ma-
 chinery  should  be  there  to  take  over  this
 particular  distribution,  Is  ‘he  Wovern-
 ment  seriously  considering  takhme  ove:  of
 the  nylon  and  rayon  mills?  May  I  \row
 whether  excise  duty  will  be  levied  at  the
 point  of  the  source  and  not  at  the  point
 of  the  consumer  so  that  the  burden  may
 not  be  put  on  the  consumers?  May  I
 know  whether  distribution  will  be  done
 through  actual  weavers’  societies?  May  ह
 know  finally  whether  Mr.  Gokani,  «“hair-
 man  of.  SASMA  (Silk  and  Art  Silk  Ma-
 nufacturing  Association)  will  not  be  given
 any  preference  in  this  regard  because  they
 are  the  sort  of  people  who  loot  the  Gov-
 ernment  and  cheat  the  weavers?

 PROF.  D.  छ  CHATTOPADHYAYA:
 The  hon.  Member  has  raised  three  points.
 Se  far  at  curbing  profitability  is  concern-
 ed,  as  I  have  already  said,  we  have  taken
 certain  seaswres,  We  see  thet  the  sands

 SRAVANA  8,  1895  (SAKA)  Price  of  nylon  &
 Artificial  yarn  (CA)

 of  raw  material  is  regulated  consistent  with
 the  object  of  guarding  against  p/ofitabi-
 lity.  But  the  question  of  nationalisation
 does  not  arise  at  this  stage  and  there  is
 no  proposal  at  the  moment  with  us.  Re-
 garding  distribution,  it  is  a  very  complex
 question.  In  the  last  few  weeks  we  have
 received  numerous  complaints  and  2150
 counter-complaints  for  and  against  the
 association,  spinners,  etc.  etc.  As  1  said.
 it  is  a  very  complex  situation.  We  have
 looked  into  the  matter  and  we  are  cvolv-
 ing  the  polity  which  has  got  thice  main
 features.  They  are:  (i)  Curbing  the  pro-
 fit-motive  of  the  spinners;  (ii)  Minimising
 the  role  of  the  intermediaries;  and  (iii)
 helping  the  actual  users.

 My  hon.  friend  Mr.  Banerjee  has  en-
 quired  if  we  are  ready  to  give  yarn  to
 the  actual  weuvers  or  their  cooperatives.
 Certainly  we  will  be  very  glad  to  help
 them  and  make  any  such  arrangements
 whereby  such  actual  users  will  thems  ives
 get  them,  but  I  do  not  know  whether  it
 1s  possible  at  this  stage.  It  is  a  very  com-
 plex  problem.  But  we  are  evolving  the
 formula  which  will  benefit  the  actual  users
 and  societies.

 SHRI  VASANT  SATHE  (Ahola):  I
 would  like  to  invite  the  attention  of  the
 hon.  Minster  to  certain  facts  so  that  we
 get  at  the  whole  matter  in  the  tight  pers-
 pective.  85,000  powerlooms  are  there  17
 the  non-cotton  fabrics  sector  in  the  coun
 try.  81  per  cent  of  those  who
 have  1  to  9  looms  and  only  19  per
 cent  belong  to  those  who  have  more  than
 10  looms.  Hardly  5  per  cent  are  those
 who  own  looms  above  100.  And  row
 this  so-called  SASMA  (Silk  and  Art  Silk
 Manufacturing  Association)  is  publishing
 huge  advertisements  comprising  of  whole
 page  and  even  two  pages.  How  much
 that  would  have  cost,  nobody  knows.

 AN  HON.  MEMBER:  His  name  is
 Gokani.

 SHRI  VASANT  SATHE:  I  am  told  that
 his  name  is  Gokani. .

 I  am  told  that  this  gentleman,  the  chair-
 man  is  being  given  3000  kg.  per  mown,
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 Chr}.  Veseng,  Sethe),
 although  bp  has  not  got  a  single  runniag
 joom  . ००

 SHRI  SHASHI  BHUSHAN  (South
 Delhi):+ He  is  Gokani.

 SHRI  VASANT  SATHE;  1  Jo  not
 know  the  name.

 Now,  what  is  the  position?  Convider the
 capacity  of  production  in  use.  As  you
 know,  Governiitént  are  alive  to  this  pro-
 blem.  75  per  cent  of  the  capacity  is  in
 the  smallvecale  sector,  at  the  rate  of  one
 to  ten  foams  per  unt,  and  it  is  only  25
 per  cent  capacity  which  is  in  the  larger
 sector.  And  yet,  what  is  the  demand  and
 how  is  it  being  fulfilled?

 It  is  true  that  there  was  shoitage  of
 caprolactum  and  therefore,  there  was  a
 tremendous  rise  in  prices  from  Rs,  400  to
 Rs,  1200,  nearly  three  times,  in  the  inter-
 national,  market.  It  is  these  things  which
 make  the  prices  shoot  up  and  create  a
 scarcity.  The  result  was  that  even  those
 persons  who  were  not  dealjng  with  yarn
 rushed  for  this  yarn,  and  even  cotton  pro-
 ducers  rushed  forward  and  started  indulg-
 ing  in  speculation.

 I  must  say  that  as  is  our  habit  in  ‘his
 country  we  talk  too  much  about  taking
 firm  action  against  hoarders  and  black-
 marketeers,  but  I  have  yet  to  sce  any
 Ministry  taking  action.  Do  Government
 not  have  enqugh  laws  for  the  purpose?
 They  haye  got  even  the  MISA  now  and
 also  the  Essential  Commodities  Act.  Why
 shquld  they  not  put  at  least  one  man,  one
 non-yer  behind  the  bars  and  then  see
 what  happens?

 SHR]  PILOO  MODY  (Godhra):  The
 MISA  is  only  for  the  students.

 SHRI  VASANT  SATHE:  But  the  pity
 is  that  mo  action  is  taken.  The  demand by
 the  large  manufacturers  is  that  we  should
 import  yarn,  particulanly  what  is  known
 as  6X6.  This  is  required  by  them  for
 manufacturing  fabrics  whose  cost  per  metre
 is  between Rs,  3010  Rs.  300.  Gwalior
 Rayons  have  put  in  the  market  a  cloth
 which  costs  Rs.  500  per  metre.  It  is  these
 people  who.  are  demanding  that  this.  yarn
 shayld, be,  imported,  They.  alone.  are  .  in
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 going to give represeatation to  a  small
 man  also  on  the  advisory  committee
 attached  to  the  ‘Commmstioner’s
 office.  “There,  it  can  be  decided fer  whom
 this  yarn  is  going  to  be  imported.

 The  hon.  Minister  hes  stated  that  import
 has  been  allowed.  The  major  question  to.
 day  is  what  protection  Government  are.
 going  to  give  to  the  smalf  man.  My  hon.
 friend  here  was  talking  about  the  profits.
 May  I  point  out  the  figures  in  thik  respect?
 In  the  case  of  JK  Synthetics,  it  was  34.3
 per  cent  of  the  sales  and  21.6  per  cent  of
 the  total  capital  employed.  You  know
 how  fantastic  by  any  standard  this  profit
 is,  Hhen,  in  the  case  of  Modipon.—I  do
 not  know  whethér  this  has  something  to
 do  with  Shri  Piloo  Mody.....

 SHRI  PILOO  MODY:  It  has  something
 to  do  with  Pon-Pon.

 SHRI  VASANT  SATHE:...it  was  38.6
 per  cent  of  the  gross  on  sales  and  23  3  per
 cent  on  the  total  capital  employed.  In  the
 case  of  Nirlon  Synthetics,  it  was  18.3  per
 cent,  in  the  case  of  Garwari  Nylons,  tt
 was  42.0  per  cent,  in  the  case  of  Century
 Enka  (Birlas),  it  was  56.2  per  cent  on
 gross  sales  and  28.7  per  cent  on  the  total
 capital  employed.  Now,  this  is  ubsolutcly
 a  loot.  (Interruptions)  The  chartered
 accountant,  who  1s  an  expert,  is  saying  1
 is  an  absolute  loot,  by  any  standard,  Yet,
 you  are  not  asking  them  to  stop  it.  fou
 allowed  them  to  increase  their  capacity
 At  that  time  there  was  an  understanding
 that  they  would  reduce  the  price  at  least
 by  15  per  cent.  Did  you  see  to  it  that  they
 reduced  the  price?  Today,  I  ask  the  Gov-
 ernment,  these  questions.  Will  you  get
 these  manufacturers  across  the  table,  bring
 them  rquad,  rope  thet  together,  and  tell
 them  to  have  an  agreement  with  the  actual
 users,  the  small  weers,  that  a  certain  per-
 centage—

 MR.  SPEAKER:  The  hon.  Member's
 time-is  op

 SURI,  VASANT  SATHB;  5am.  putting
 only  -questions, जछ  1,  2r  कक likenthat.  My
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 &  sential:  precenent,
 Do.  not  tntroduce.  A

 :  SASMA
 as  हे  नरमा  agency!’  They.  will  again
 loot  and“tigaia:  Wart  ‘the  small.  peopic.
 Thereféve,  will  you  have-a:  straight  cgree-
 ment  “Witt!  tem  and:'seé.  to. it,  thar  that
 agreement ie  made  before-the  Textile  Com-

 tio: 13  given  tothe  small  grower?  Second-
 dy,  °  will you  eee  that  they  reduce the  price?
 Thirdly,’  wilt:  you  see  that  the.  imported
 ‘yarn  ig  distributed  and  given  directly:  to
 the  ‘actual  users?

 These  are.  the.  basic  things  required  to  be
 dene  for  the  small  weaver,  Do  not.  be
 carried  away  by  those  who  talk  in  the  name
 of  the.  small  weaver  and,  who  are,  in  fact,
 wepresentahves  of  the  big  spinners—
 indirectly  spinners  and  weavers  themselves
 ‘such  as  the  association,  SASMA,  and
 monopoly  weavers  also.  (Interruptions)

 1  donot  want  anybody  to  plead  the  cause
 of  those  who  are  giving  advertisements,  1
 ‘am  sure  you  will  not  be  carried  away.

 “The  Government  ig  already  doing  its  best
 to  import  caprolactum.  Up  till  wow  ‘hey
 have.  I  am  sure  they  will  do  more.
 Kindly  do.  Please  reply  to  my  questions.

 SHRI  PILOO  MODY:  One  question:
 what  share  did  the  Congress  Party  got  in
 all  this?  (Jnterruptions)

 PROF,  D.  P.  CHATTOPADHYAYA:
 ‘Nothing;  whatever  there  was,  went  to
 others.  (Jnterruptions)

 MR.  SPEAKER:  1  do  not  allow;  it  is
 not  permitted.  Mr.  Bosu,  ‘you  take  up  the.

 ‘time  unnecessarily.  Now,  the  Minister.

 PROF.  D.  P.  CHATTOPADHYAYA:  1
 ‘have  elready  said  that  some-of  the  spinning
 units  have  made  unjustifiable  profits,  It

 ‘has  ‘been  brought-1o  our  notice  and  appro-
 Priate  action  is  being  taken  and  jin  respect
 of  one  or  two  units  some  drastic  action  has
 to  bé  ‘taken.  हे  can  assure  you:  that  we:  will

 ae  You  Kure  sotectiae-  ete  oma te
 is

 being  processed.’

 SHRI  FSYOTIRMOY  BOSU:  Political
 ‘contHiBation.

 :

 oS  sruancer:  What  :  ates
 ‘He  ‘Her ustcossatty |  .derartting::
 PIPE  sietiows

 -
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 PROF,  D.  ए.  CHATTOPADHYAYA:
 What  the  bon.  Member  said  is  sbsolutely
 a  -Haseless:  charge.

 MB.  SPEAKER:  I  have  not  called  him.
 I  do  not  permit  him.

 PROF.  ०.  P.  CHATTOPADHYAYA:
 About  the  price,  1  have  already  said  that
 a  high-powered  Commission  like  the  Tariff
 Commission has  gone  into  the  matter,  and
 recommended  certain  things  and  we  are
 going  to  follow.  them  with:  suitable  modi-
 fications’  Thirdly,  as  Ihave  already  said,
 our  distribution  system  will  take  care.
 primarily,  of  the  interests  of  the  weaker
 sections,  namely,  actual  users...  “Inter-
 ruptions)

 13.09  brs.

 MR.  SPEAKER:  He  sits  too  near  me;
 it  is  not  only  the  Minister  who  ‘s  involv-
 ed;  the  Speaker  is  also  involved,  He  sits
 too  near  me  distracting  my  attention
 every  time,

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,  under  rule  376,  arising
 out  of  your  observations.  Did  they  not
 receive  Rs.  20  lakhs  as  donation  to  their
 party?  Unrerruptions)

 MR.  SPEAKER:  Order,  order.  He
 seeks  protection,  1  seek  protection  from

 “him,

 SHRI  JYOTIRMOY  BOSU:
 ways  in  obedience  to  the  Chair.

 T  am  al-

 SHRI  5  A.  MURUGANANTHAM
 (Tirunelveli):  I  would  like  to  ask  a  few
 questions.  In  Tamilnadu  Jarge  number  of
 weavers  engaged  in  the  power  looms  are
 unemployed  due  to  the  sudden  increase
 in  the  prices  and  the  blackmarket,  The
 actual  number  of  power  looms  -is  higher than  the  authorised  number,.  The  weav-
 ers  are  unable.to  get  sufficient  yarn-  to
 work  for  26.days-to-earn  the  wages;

 Will  the  Government  help  to  ensure
 the  proper.  distribution  of  yarns  an.  jhe

 looms,  and..igke  ,nepessary -action  to  curb: the  black-market?
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 Wa;  the  Century  SIRKA  of  Birlas  kept
 out  of  the  voluntary  price  agreement  on
 the  plea  that  its  earning  capacity  is  lest?
 Can  the  Minister  give  us  detaiis  ४६  10
 who  examined  the  earning  capacity  of  the
 concern,  and  what  is  the  profit  made  by
 this  concern  in  the  last  three  years,

 What  are  the  steps  that  the  Govern- ment  are  going  to  take  to  effectively
 check  blackmarket  in  the  distribution  of
 nylon  yarn  and  artificial  silk  and  may  I
 know  whether  the  entire  stock  of  yarn
 will  be  brought  under  control  for  effec-
 tive  distribution?

 MR.  SPEAKER.  That  is  the  ught
 manner,  the  way  in  which  questions
 should  be  asked  in  call-attention  mutters

 PROF.  D.  P.  CHATTOPADHYAYA.
 I  have  already  said  that  action  will  be
 taken  against  the  units  which  have  gone
 out  of  the  voluntary  agreement.  Secondly,
 J  have  said  that  the  high  price  was  due
 40  many  other  factors,  shortage  of  cup1o-
 lactum,  etc.  We  are  aware  of  th.  diffi-
 cuties  of  the  powerloom  weavers  in  Tamil-
 nadu  and  we  are  evolving  a  scheme,  the
 mam  features  of  which  1  have  already
 submitted  to  the  House

 SHRI  S.  A.  MURUGANANTHAM:
 T  have  raised  about  Birla  Mills.

 PROF  D  ए  CHATTOPADHYAYA:
 The  mill  he  mentioned  was  Birlas,  so  far
 as  I  know,

 SHRI  €  K.  CHANDRAPPAN:  The
 hon  Minister  said  in  the  statement  that
 the  voluntary  price  agreement  was  work-
 ing  quite  all  right  and  there  was  no
 reason  for  the  Government  to  interfere
 with  that  arrangement  as  the  needs  of  the
 decentralised  weaving  sector  were  being
 met.  According  to  the  voluntary  price
 agreement  you  have  fixed  certain  price  for
 these  commodities  but  the  poor  weaver
 goes  to  the  market  to  buy  these  things
 according  to  the  voluntary  price  agree-
 ment,  only  to  find  that  he  will  not  set  it.

 He  will  get  a  bill  where  fhe  price  is
 written  according to  your  agreement,  tut
 he  has  to  give  some  extra  money  to  the
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 spinner.  Oily  by  paying  that  black  money
 the  weaver  will  get  the  artificial  yarn,  1
 do  not  kntdw  whether  you  are  aware  of
 it  but  that is  a  reality  which  the  poor
 weavets  ate  facing  all  over  the  country.
 I  want  to  know  whether  the  Government
 is  going  to  take  any  step  by  which  this.
 malpractice  will  be  removed,.  I  have
 been  going  through  various  statements
 made  by  your  predecessor,  Mr,  L.  N.
 Mishra.  From  1971  onwards he  repeatedly
 said  that  we  are  going  to  bring  down  and
 control  the  prices,  etc.,  but  he  failed,  You
 are  also  failing  in  the  same  way  because
 you  came  with  8  kind  of  complacency
 saying  that  the  voluntary  price  agreement
 1s  worderful  This  dark  reality  of  en-
 couraging  blach  money  in  the  name  of
 voluntary  price  agreement  is  scuttling  the
 voluntary  price  agreement,  Government
 sitting  all  the  time  as  a  heipless  spectator
 I  want  to  know  whether  you  will  come
 out  of  that  and  take  some  firm  measures
 against  that

 Secondly,  I  would  repeat  Mr.  Muru-
 ganantham’s  question  which  you  tried  to
 evade  successfully.  That  is  about  the
 Birla  Company—Century  Ia  another
 Paper  the  name  1s_  given  in  a  different
 way  That  Birla  concern  has  been  ex-
 empted  from  the  voluntary  price  control
 by  the  Government  Whether  it  was  due
 to  your  excessive  love  for  Birlas  or  due
 to  something  else,  I  do  not  know,  I  want
 a  categorical  answer  whether  the  said
 Birla  firm  has  been  exempted,  whatever
 might  have  been  the  excuse  far  that  and
 1f  so,  what  are  the  reasons  for  that.  Is  it
 not  a  fact  that  this  Birla  concern  has
 amassed  huge  profits?

 In  reply  to  comrade  5.  M.  Banerjee’s
 question  whether  you  are  going  0  mae
 tionalise  this  industry,  the  Minister  said,
 the  time  has  not  yet  come.  That  is  a
 wonderful  answer.  This  is  a  sector  where
 the  large  monopoly  houses  of  this  coun-
 try  are  entrenched  so  deeply  and  they  are
 looting  the  poor  weavers  and  ‘he  sountry
 as  a  whole.  You  simply  say,  the  time
 has  not  come,  But  is  it  not  a  fact  that
 you  are  taking  over  the  sick  mills  because
 when  the  mills  are  sick,  the  monopoly
 houses  are  nO  mone  =  inteseated  in  thear
 becaues  the  proftt  posubility  is  set  mune.
 You  gracefully  step  in  to  help  the  moa
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 polists out  of  it.  Here  is  an  industry
 which  is  continuously  being  profitable  and
 you  say,  we  tansot  nationalise it.  I  want
 to  know  when  the  time  will  come,  what

 is  the  criterion  for  taking  over  these  mills
 and  whether  you  have  a  policy  by  which
 monopolies  will  be  curbed  and  the  inter-
 ests  of  the  poor  man  will  be

 अकर
 I  hope  the  minister  will  direcfly  answet

 my  questions  without  going  round  and
 round.

 PROF.  D,  P.  CHATTOPADHYAYA:
 My  hon.  friend  has  said  that  the  volun-
 tary  price  agreement  has  totally  failed,  1
 do  not  share  his  view,  nor  his  figures.  1
 have  already  said  that  the  price  recom-
 mended  by  the  Tariff  Commmsion  in
 September,  1970  for  nylon  15  denicr  was
 Rs  73,80.

 SHRI  C  K.  CHANDRAPPAN,  T  have
 said  that  the  voluntary  pnce  agreement
 1  there.  The  price  will  be  written  in
 the  bills.  But  when  the  weaver  goes  to
 the  market  apart  from  what  ay  written  in
 the  bill,  he  has  got  to  pay  black  money
 to  get  the  yarn,

 PROF  D  P,  CHATTOPADHYAYA.
 1  have  said  that  आ  between  September,
 1970  and  January,  1973  there  was  no
 question  of  price  increase  I  live  already
 said  that  because  of  the  scarcity  uf  the
 commodity  there  has  been  some  malprac-
 tree,  1  have  also  said  very  clearly  that
 some  units  have  went  out  of  the  -volun-
 tary  agreement  and  action  15  being  taken
 against  them  I  have  already  said  that
 profit  motive  was  evident  from  the  high
 dividends  declared  by  some  companies.
 In  the  formula  that  we  are  evolving  we
 will  take  care  of  these  things  so  that  the
 high  profit  rate  is  not  allowed.  Then  he
 asked  ४  question  about  nationalisation,

 which
 is  a  big  question.  There  are  two

 Harijan  Women

 SHRI  PIEOG  MOBY:  Thirdly,  the
 most  igportant thing  is  that  you  do  not
 know  how  to  manage  them.

 PROF.  D.  P.  CHATTOPADHYAYA.
 1  will  solicit  your  help  in  this  matter.

 I  can  only  say  that  whatever  voluntary
 statutory  agreement  we  arrive  at  will  be
 uniformly  applicable  and  nobody  will  be
 exempt  from  it.

 —

 13.13  brs.

 RE.  ATROCITIES  COMMITTED  ON
 HARIJAN  WOMEN  IN  BIHAR  —contd.

 (Interruptions)

 MR.  SPEAKER:  1  have  not  sllowed
 any  adjournment  motion

 (Interruptions)

 आ  भोगेन्दर झा आ  (जय नगर )  27

 तारीख  को  दिल्ली  मे  लोगो  पर  लाठियां
 चलाई  गई  है  आसू  गैन  थोडी  गई  है।
 इसके  आरे  मे'  (व्यवधान)

 अध्यक्ष  महोदय  :  मैने  किसी  को
 काम  रोको  प्रस्ताव रखने  की  इजाजन
 नहीं  दी  है।

 ओ  भोगे वर का  दिल्‍ली मे  हुआ  2,
 महिलाओ  पर  हुआ  हैं,  युवको पर  हुआ
 है....

 अध्यक्ष  महोदय:  “मैंने  किसको को
 काम  रोको  प्रस्ताव  रखने की  इजाज़त
 नही दी  है।

 आओ  भोगेनाआा:  यह  सदन  में  भाना

 ची  अटल  निखारो  बाजपे:  (ग्वालियर)
 काम  रोकों  प्रस्ताव  बिहार में  हरिजन:

 महिला भों  परं  जो  भस्यीचोर  हुए  है,  उसके


